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Subject                    Determination of final transmission tariff in 
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Parties present  Shri U.K. Tyagi, PGCIL 

Shri. A.K. Nagpal, PGCIL 
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Representative of the petitioner submitted that the assets for which tariff 
had been claimed in the petition were declared under commercial operation from 
1.6.2007 and 1.9.2007 respectively. He submitted that provisional billing was 
being done as per the orders of the Commission. He added that that there was 
no delay in commissioning of the projects and requested that final tariff for the 
assets may be awarded by the Commission. 
 
 

2. It was pointed out that the cost of initial spares included in the Auditor’s 
certificate of the capital cost for the first asset was 4.31% of the estimated capital 
cost while there was no mention of initial spares in the Auditor’s  certificate as 
regards the second asset. Even if both the assets are taken into consideration, 
the expenditure incurred on initial spares would work out 2.14% the total 
estimated cost of Rs. 1103.15 lakh. 
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3. Representative of the petitioner clarified that the total cost of the project be 
taken into consideration for computing the admissibility of initial spares. 
 
 

4. The Commission reserved its orders on the petition. 
 

Sd/= 
(K.S. Dhingra) 

Chief (Legal) 

 

 


